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Judgement

V.D. Chaturvedi, J.

Heard Sri Upendra Nath Misra, learned counsel for the petitioner, learned
Standing Counsel for respondent no.1, Sri Abhishek Yadav, learned counsel for
respondents no.2 and 3 and Sri VY.S. Lohit, learned counsel for respondents no.4
to 6.

The petitioner being aggrieved by the order dated 17.02.2007 passed by
respondent no.2 by which the promotion has been granted to respondents no.4
to 6 on the post of Deputy Director (Administration/Marketing) has filed the
instant writ petition. The petitioner has alleged that his candidature for
promotion on the post of Deputy Director (Administration/Marketing) was not
considered by the Departmental Promotion Committee on the ground that all the
annual entries of the petitioner for the last ten years were not available at the
time of consideration. It is admitted case of the parties that respondents no.4 to
6 who have been promoted along with others on the post of Deputy Director
(Administration/Marketing) are juniors to the petitioner. It is settled law that an
employee has a right to be considered for promotion to the next higher post. The
case of the petitioner was considered by the Departmental Promotion Committee
and at the time of consideration the entries for the years 1999 2000, 2000 2001,
2002 2003 and 2005 2006 were available only as alleged in the counter affidavit.

We, therefore, direct the respondents no.2 and 3 to reconsider the case of the
petitioner for promotion to the post of Deputy Director (Administration/

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/rajeev-srivastava-appellant-hash-... Page 1 of 2



Marketing) on the basis of entire record within six weeks from the date a certified
copy of this order is produced either on the vacant post of Deputy Director
(Administration/Marketing) or by creating supernumerary post as the petitioner
is senior to the respondents no.4 to 6.
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